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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A,NO. /613/93 . 	. 

DATE OF DECISION 
	21.4.18 

H R ?aáya 	 Petitioner 

_____ 	Advocate for the Petitioner [s 

Versus 

of Liia & Cr s 	 Respondent 

irS.P.af8ya 	 Advocate for the Respondent [s 

CO RAM 

The Hon'ble Mr. V.RathakriShriar.L 	 "ember (14  

The Hon'ble Mr. P.Cdaflnar1 	 ember (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 
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$hrl H.R.Pandya, 

däress 3/, zinarit agar, 
ior ii-2. 	 pp1icarit 

vOccite 	B B .Goçjia 

versus 

Uuiori of 	Through ; 
Director Gera1 of posts, 
Postal Departrc rat, 
Govt.ci Incila, 

JEw A.je liii. 

Sr.AupcIt.Of i3ost OffiLes, 
£jkot Dijiii, 
Ra j kot. 

3. Chief Postmaster Ge ieral, 
Gujarat Circle, 

Re spondents hine abad.  

tivocate  

I.RDR 

of 1992 
Datez 21.4.1998 

Ler i•ion1ble 1Z.V.Raahkrishu 	£4ember 	) 

Hearl LL.Gogia aici irs.3afaya, the 

learriei advcjates for the applicdt and the 

respOL1entS respectively. 

2. 	The appiicait in this case has approache3 

this Tribuial askicg for the foliiicig reliefs :- 

3.0 
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) It may be held that the part of the 
appellate order dated 11.11.92 at 

nn.- 22 by which the a ppiicant has 
been denied back-wages and" arrears of 
ailance is illegal a:d unjust and 
the respondents may please be directed 
to pay back wages t:: the applicant £ 
frou the date he was put off duties 

i.e. from 26.8.67 and revokaticn of 
putting ofi. duties i.e. 24.5.68 and  
also from the date of remocal from 
service i.e. 30th 1,11arch 1990 till his 
reinstatement ordered vide respondent 
iiO.3's order dated 11.11.92 at AIin, 

- 22.: 

) 	.ny otir better relief/relief as the 
Horibie Tribunal may deem just and 
poper loocin to the fct of the 
application may please be grnted to 
the applicdrit : 

C ) 	The cost of 	e application tiay 
please be ganted to the fron the 
respondents. It  

3. 	)uring the discussion at the Bar, 

r.do.ia1 s conte,-.ttio-L is that the appellate 

authority, by the xder dated 11.11.92 had 

reinstated the ptitioaer in service ad is auch 

the applicant should be allowed Ja full pay 

allowances for the period during he was put off 

duty from 26.8.87 to 24.5.88 and the date of 

removal ..rom service 30.3.90 till uis reinstateent 

4.. 
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o 11.11.92. re also ruentiored that the rules 

reaAdirag allowances of pt off duty has been amended 

and certain allowances are payable to the ED hgents 

for put off duty and nence, trie applicant conid also 

be corisideren for payerit of these allowances. 

Axn.Iaaya on the other hand mxjL contended that the 

amec)drllerit of the rules g1w6t  come irito force very 

recently whereas the applicant was put off daty as 

long back as in the year 1987-08 and according to 
not 

the rule at tnat time, he ou1d/ be given a ray 

allowaces for put Cf  L duty during that periode dhe 

also reritioned that the ppel1ate authority ha riot 

declared the applica rat as riot guilty but 	hd onlr 

educed te punishment as r emovcil from service as 

it was corasi.ered to be a very hcirah and cosidering 

the nature of charge against the applioi'nt arid e 

furtner the appellate author ity himself has also 

decided that the appliei rit cannot be entitled for 

any allowances or arrears or any back-ways. 

accordingly. the app1icant 	request for back-was 

shouin oe rejected. 

4 • 	after hearing both the sides, and go in, 

tirouqfl the docuerats, we feel that the intere 	of 

justice will be et by allowing the applicat 

50% of the wages from the date of his removal i.e. 

30.3.90 till his reizastateme 	On 11.11.92.Hoever, 

for the purpose of service for pension, if any, 

the 	riod or put d £ duty as well as intervenruin 

period i.e. from the d 	of removal ad till the 

date of r€instdteent 	ill be counted as per rules. 

stands Jisposed of acordingly. 

i.C.Kannan ) 	
( VJ.adhakriShtlafl 

.rnber (J) 	 Jember (i) 


